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*145. WITHDRAWN

Water Conservation and Wasteland Development in Karnataka

*146. SHRI H.K. JAVARE GOWDA: Will the Minister of RURAL
DEVELOPMENT be pleased to siate:

(a) the details of amount sanctioned and released by the Central
Government to Karnataka for the past three years under Water Conservation
and Wasteland Development Programmes,

(b) whether Karnataka has fully utilised the amount earmarked by
the Centre; and

(c) if so, the details of the progress of the above programmes in the
State?
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THE MINISTER OF RURAL DEVELOPMENT (SHRI SHANTA
KUMAR): (a) to {c) A Statement is laid on the Table of the House.

Statement

The Department of Land Resources {(Ministry of Rural Development)
is implementing three Watershed Development Programmes, namely,
the Integrated Wasterlands Development Programme {WDP), the Drought
Prone Areas Programme (DPAP) and the Desert Development Programme
(DDP) in Karnataka. The Programmes are being implemented through
the Watershed Approach, in accordance with the Guidelines for Watershed
Development which came into force in April, 1995; funds are also being
provided for the completion of Watershed Projects taken up prior to April,
1999 under the Employment Assurance Scheme (EAS).

2. Under the Watershed Development Programmes, no annual
allocations are made to the States. The budgetary allocations under
these Programmes are utilized to meet the committed liabilities of ongoing
Watershed Projects as well as sanction of new projects which are
implemented over a period of five years, with the total project cost being
released in seven Instalments. While the first Instalment is released at
the time of sanction, each subsequent instalment is released only after
ensuring that the unutilised balanced of the project is not more than
50% of the previous Instalment released.

3.The details of total cost of the new projects sanctioned in Karnataka
under these Programmes and the funds released for these projects
and other ongoing projects during the last three years (1999-2000 to
2001-2002) are given a under:

{Rs. in crores)

Pogamme Amount sanctioned for new projects Amount released (Central share)

19992000 200001 200102 Total 19992000 200001  2001-02 Total

WDP 2440 000 314 5754 707 4@ 794 193
DPAP 4960  7980° 7350 20290 802 1426 2994 4322
DDP 1148 6780 4800  127.28 215 502 984  17.11
EAS - - — - 760 1779 816 3364

Tow: 8548 14760 15464 387.72 2493 41.39 4698 1130
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4. Each Watershed Project sanctioned under the IWDP, DPAP and
DDP during the last three years will continue to be executed over a period
of five years since its sanction. Accordingly, the projects sanctioned since
1998-2000 are, presently, in various stages of implementation.

MR. CHAIRMAN: Shri Javare Gowda.

SHRI H.K. JAVARE GOWDA.: Sir, The Minister has given the detalils
of amount sanctioned and released by the Central Government of
Karnataka for the past three years under the Water Conservation and
Wasteland Development Programmes for the purpose of relief. But, | have
put a specific question. May | know whether the State Government of
Karnataka has fully utilized the amount, so released, by the Central
Government? If so, what progress has been made with regard to the Water
Conservation and Wasteland Development Programmes? If the Central
Government is satisfied with the progress made so far, why has the Central
Government not released the balance amount that has been allocated to
Kamataka? '

it wie HAR: HHed, TW Ao | Wi € Wieiee e 2 €, 15 wiowa 1w
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SHRI H.K. JAVARE GOWDA: Sir, the second part of my question is
this. What the Ministet just now stated in respect of this question, those
details have already been given by him in writing. The Central Government
has simply stated that they have released the first instalment. From the
answer given by the Minister, it appears as if the Central Government has
no responsibility for supervising the Water Conservation and Wasteland
Development Programmes and ensuring its implementation in the country.
That is not the case. It is also the responsibility of the Central Government
to ensure the implementation of these Programmes. According to the
answer given by the Minister, five years' time has been kept for this
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purpose, out of which three years' time has already elapsed. During these
three years, only the first instalment has been released. | would like to
know whether the Central Government is going to released to remaining
amount in another two years or not.

Thirdly, due to the failure of monsoon in Karnataka, water has become
a precious commodity. The same is the case in other parts of the country
also. What steps have been taken by the Central Government to ensure
the implementation of the Programmes in toto? The scarcity of water is a
serious problem, which is being faced in almost all parts of the country.
What has the Minister to say about all this?

oY i {AR: Gorafa wEa, Forier & wen #1 o ¥ sl ro T E
&1 &g R fradt & gafas T s s e @ s e wed s @ =
forierl T=a Bl ®Y § | R, aeme-efan, meEs W w59 Wt sews §) a8
FE WER A @ T Y T, Fes {5 1200 R Fe g aw Te
1209 SRR Fe & fafu= &=t 1, fafi= faeli % ) 57wz gt <t 6 a5 veeh fare,
50 TEe | B, ged e fiaits 62 €01 1 ow o o oo 1 38 ¥ | SRt ok WA
TR 1 Ty &, 79 fram @ qafaw o A et @ fefm st

SHRI JANARDHANA POOJARY: Sir, with your permission, | would
like to point out that when the former Minister of Rural Development visited
Karnataka, he made a Statement, saying that the Karnataka Government
had not implemented the programme and the utilisation certificate had
not been sent to the Central Government, whereas the State Government
stated that they had submitted the utilisation certificate; unfortunately,
the Central Government was not releasing the funds. This sort of political
statement is being made. The statement has been made. Sir, | will just
bring to the kind notice of the present hon. Minister how the funds meant
for rural development are being utilised. | will also bring to his notice what
is happening in his own State. So far as roads are concerned, they have
stated that they are releasing funds under the Prime Minister Gram Sadak
Yojna. But no additional fund has been released at ali, under this scheme.
What they have been releasing is under the BMNS (the Basic Minimum
Needs Scheme), and not even a single paisa has been given more, In his
own State, hundreds of projects are pending for want of funds and these
projects are not being implemented. The same thing is happening in this
sector. For his information, in his own State, the amount that was to be
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given, under the pradhan Mantri Gram Sadak Yojna was Rs. 90 crores, but
only Rs. 60 crores have been allotted. This is the state of affairs! So, the
Central Government Is not very serious. whenever the Central Government
Ministers visit the state, they are making statments, without any
responsibility and without getting a sufficient brief from the officers concemed.
50, my question is, whether the Central Government is"going to release
adequate funds, the funds which have not been released even after the
submission of the utilisation certificate. There is a clear statement from the
State Government that they have submitted the utilisation certificate.

My second question is, whether he has sought any World Bank
assistance for this Scheme.

it i F{ER: FywTafa TR, S 1 we, w € gfeemseem widfede s
formr & e ot feee Frerer o @ ot ¥ 1 rf etiees ¥, 8 g fiee v m,
ooz wfiferse fom faw wim & an e R, Fives w9 § 74 sedt faa fefls
B ¥ St R T v A g g et 38 e 9 g frette S S

SHRI RAMACHANDRAIAH: Sir, the Minister has stated in his reply
that the Ministry of Rural development is implementing three Watershed
Development Programmes, namely, the Integrated Wastelands Development
programme, the Drought Prone Areas Programme and the desert Development
Programmes. These are all intended to improve the water tables and soil
conservation so that the farmers living in the rural areas can get the benefits.
My submissionis that the rural Development Ministry is spending thousands
of crores of rupees for the betterment of the people living inthe rural areas, to
improve their economic standards and provide good sanitation, rural roads
etc. Simultaneously, the State Governments are also implementing the same
schemes. The state Governments are in a better position to assess the
needs of the local people and they are in a better position to know abeut the
local rescurces, using which they can formuiate schemes for the betterment
of the people. My submission is that since it is not possible to synchronise
the schemes of the Central Government with the State Governments in certain
areas and minimise the wastage of expenditure, will the Central Government
concede the requests of the State Governments, especially, the Government
of Andhra Pradesh? Why don't you provide funds to the state Governments
so that they will formulate schemes which will cater to the rural development
and improve the economic standards of the people? They are in a better
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position to assess the needs of the people. Let the State Governments have
the liberty to formulate their own schemes.

it wien {ER: T, T T A =57 A FEH, AR W2 weEe 3 ot ¥
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SHRI C. RAMACHANDRAIAH: Why don't you allow the State
Government to formulate schemes? Why do you impose your own schemes
on the State Governments?

ot Wi AR U9 W @ A A #10d | S Wi e T
AR & I

SHRI C. RAMACHANDRAIAH: Why don't you allow the State
Governments to formulate schemes? Why do you impose on the State
Government your own schemes which are not practicable in certain States?

SHRI ARJUN SINGH: Sir, with your permission, | want to draw your
attention to the fact that day in, and day out we are seeing that the hon.
Leader of the House is conspicuous by his absence. |s there any special
reason for it? Or, has he sought the 'Leave of Absence'? We must know
the fact, because he has a very important role to play as the Leader of the
House. Why are we being deprived of that?

MR. CHAIRMAN: The Minister of State for Parliamentary Affairs will
convey it to him.

SHRIMOTILAL VORA: There is no reply from the Treasury Benches.

SHRI ARJUN SINGH: Sir, what is the reply?

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN THE MINISTRY OF URBAN
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DEVELOPMENT AND POVERTY ALLEVIATION (SHRI O. RAJAGOPAL):
Sir, he has to look after the work in the other House also. therefore, it may
not be possible for him to be present here. (Interruptions)....Whatever
they want me to convey to him, | will convey. (Interruptions)....

8t & G Tt : SR ST ¥ s A A smda fde S @ wg S fE
st o137 feig <t I 99 7% <¥R T OTEA €1 (SHANA).. 3T SIYHI 98
T firg e & @ & sravg st W@ S FE WL (FRYE).

SHRIN.K. PREMACHANDRAN: Yesterday also he was not present.
(interruptions)....

it fo T g : Fave sifer # A0 o Wiy $vg 3o 9 &, R weEt
TR EE a1 Y, AT W TR AT AT W E W

SHRI ARJUN SINGH: He has some duty in the House.
{Interruptions)....

SHRI NILOTPAL BASU: Sir, it is a question addressed to you. So,
you have to find out what happened. {interruptions)....

it & T wgdd: Al 1 ddy cf wefew | R (mEam).

SHRI ARJUN SINGH: Sir, | have made a request to you.
(Interruptions)....| have not said anything directly to him. (Interruptions)....

SHRI DIPANKAR MUKHERJEE: Sir, the other House is adjourned.
(Interruptions)....It is a very serious thing. (Interruptions).... How could he
explainit? (Interruptions)....Let the Minister clarify. (Interruptions).... The
other House is adjourned. {Interruptions).... He is misleading the House.
(Interruptions)....

MR. CHAIRMAN: The hon. Parliamentary Affairs Minister will convey
your sentiments to the Leader of House. (Interruptions)....

SHRI O. RAJAGOPAL: Whenever there is any need, definitely, he
will be present in the House. {Interruptions)....

SHRI DIPANKAR MUKHERJEE: The other House is adjourned.
{Interruptions)....

SHRI1 NILOTPAL BASU: Sir, let the Minister find out and come back.
(Interruptions)....
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At & T IS T W @ Tl ow 9, Wt ot 7w 9. (sqEeE).LLL

st ZheiwT @t : agaet o, NN U A W T e A s fe A
I oFH 4 fash €, seoew TeSH 2 9181 Where is he now? Is he in the other
House? (interruptions)....

SHRIT.N. CHATURVED!: He may be in tus office. (Interruptions)....

SHRI DIPANKAR MUKHERJEE: Please check the rocord. He said,
"He 15 in the other House".

SHRI NILOTPAL BASU: He has said, "He is in the other House".
(Interruptions)....

5t Ao e gD : Fred fafrd @ o F arus wga @ e wa & e
A fag & . (=Ee).

SHRI NILOTPAL BASU: How can he be in the other House when the
other House has already been adjourned? (Interruptions)....

MR. CHAIRMAN: THE MINISTER OF PARLIAMENTARY AFFAIRS
WOULD CONVEY THE FEELINGS OF THE HOUSE TO THE LEADER
OF THE HOUSE. LET US PROCEED WITH THE QUESTION HOUR.
SHRI NILOTPAL BASU. (Interruptions)....

SHRI DIPANKAR MUKHERJEE: Sir, he has said that he is in the
cther House. Parliament cannot be taken for granted like this. Why is this
House being taken for granted? The Minister has said, "He is in the other
House". We need a clarification on this point. The Minister should apologise
(interruptions).... & STTTT 1 TTA €, W ... (SA9TA)

it TR e Yo T GEEA, T AGH] STITA F TG W TH VAN
33 = g &2

oft it s 70 e 78 & fF Which House did he mean when he said
that he is in the other House? (Interruptions)

SHRI KAPIL SIBAL: It is not a question of only today. That is why Shri
Arjun Singh raised it. We have been witnessing this for a long time that the

Leader of the House is never present in the House. Itis not a question of one
day or two days. He is absent for a long period of time. ....{Interruptions).....
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SHRIT.N. CHATURVEDI: Sir, that is not carrect. It is contra-factual.
....{Interruptions)

SHRI KAPIL SIBAL: | said, "He is absent for a long period of time".
That is a matter of concern for the House. (Interruptions)

SHRI T.N. CHATURVEDI: Sir, a lot of time is being wasted.
{Interruptions)

SHRI N.K. PREMACHANDRAN: Mr. Chaturvedi, why are you replying
to it? Let the Government reply to it. (Interruptions)

SHRI T.N. CHATURVEDI: | have to put a question. {Interruptions)

SHRI KAPIL SIBAL: If we ask, "Why is he absent”,-are we wasting the
time? 1s that what he contends? Should we not put this question? (Interruptions)

SHRI T.N. CHATURVED): We are wasting the time of the House.
(interruptions). | want to put a supplementary.

SHRI KAPIL SIBAL: When should be raise it? (Interruptions}. When
should we raise it? "

SHRI ARJUN SINGH: ....if they say that he has been removed by
Shri L.K. Advani, Deputy Prime Minister, we have noting to say. (/nerruptions).

SHRINILOTPAL BASU: Sir, while sharing the concern of the Members
about the absence of the Leader of the House, | share the sentiments
expressed by Shri Ramachandraiah when he put his supplementary. It is
a well known fact that the meeting of the National Development Council,
the meeting of the Chief Ministers and the Planning Commission have
taken into cognisance that for better implementation of a large number of
Centrally-sponsored schemes, around 375 schemes, these schemes
should be transferred to the States along with the funds. That would largely
take care of the problem of implementation and a lot of time would be
saved which is lost in getting the Utilisation Certificates and releasing the
final tranche of funds for the implementation of the schemes. Even the
C&AG has commented upon it. Therefore, | would like to know specifically
from the Minister of Rural Development: What is the Government doing
for translating this idea of the NDC as well as of the Planning Commission?
When are they going to transfer all these Centrally sponsored schemes,
particularly, belonging to those sectors which come under the State List
of the Constitution?
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SHRI C. RAMACHANDRAIAH: Our query is this. why do you
formulate you own schemes when the States can formulate them better
...{Interruptions).

SHRI SHANTA KUMAR: We do not formuiate our own schemes
...{Interruptions).

SHRI NILOTPAL BASU: The problems in implementation of such
schems arise out of non-transfer of funds to the States ...(Inerruptions).

SHRI SHANTA KUMAR: We do not formulate our schemes. The
schemes are formulated by the States, more so, at the district and Panchayat
Levels ...{Interruptions). T W13t %1 e Yemam oit fefgse daar qudmm &
SR o gafas v g I ¥ ot e agn T AT W)L (FEEE)

SHRI NILOTPAL BASU: When there is unanimity across the political
spectrum, why do you oppose it? You ask you NDA allies. Everybody is
committed to decentralisation. Everybody wants to scheme to be transferred
to the State Government alongwith funds. You ask the TDP; you ask the
DMK party; everybody is for it. then, how can you take such a stand?

MR. CHAIRMAN: Shri K. Rahman Khan.

SHRI K. RAHMAN KHAN: Sir, the Ministry has stated that funds
are also provided under the Employment Assurance Schemes (EAS) for
completion of watershed projects undertaken prior to April, 1999. | would
like to know how much amount is uue towards these watershed projects
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under the EAS and how much amount is due to Karnataka under this
scheme. The second part of my supplementary is this. The total amount
sanctioned during the last three years is Rs. 387.72 crores: The actural
amount released so far under this scheme, not under EAS, is only Rs. 85
crores. |n spite of the fact that the Karnataka Government has sent the
entire utilisation certificate, the amount is not being released in the last
three years, the amount released is only Rs. 85 crores. And, in the reply,
you have stated that you are going to send the next instalment when 50
per cent of the amount is due. So, it is obvious that the demand of
Karnataka under the Watershed Programme is not being released despite
the utilisation certificate. Also, why is it that Rs. 85 crores only is released
as against the total sanction of Rs, 387 crores?

ot Wi /AT 9EIST, EAS WhiE & simia e 16 fefema swfarm
Under the EAS, the Central funds released was to the tune of Rs. 33.64
crores. ...{Inerruptions)...

SHRI NILOTPAL BASU: As regards the balance of Rs. 33.64 crores
for the project undertaken earlier to 1999, 314t i dwvig WerRy €, 1= fau
foran Y T At 2

SHRI SHANTA KUMAR: The total fund required is Rs. 59.76 crores.
The Central share is Rs. 44.86 crores and the Central fund released is Rs.

33.64 crores. 368 fam a@t & 1 wigi- vt @ glewsovE Weifhahe A, a%i-98i
wg e e =en SEm L (ST

st o @A T TR TR, T <t & ) fenie & i R e
e g o ot ST feurdife & v feror T8 2 e ¥ 1w v feeft gF
fee | 7% THTd fenis § ol ad we e %t 7

ot v FAR: wrafa wEem, § vedt %% g § fo i fradt & qarfas
gHATgRY Wl frahe o E @ svrde el & =nfeg 1 afy sz fieftss = gan
B, it e T fem s

SHRI JANARDHANA POQJARY: Sir, you kindly look at the reply. It
is stated, Under the Watershed Development Programmes, no allocations
are made to the States. The budgetary allocations under these Programmes

are utilised to meet the committed liabilities of ongoing Watershed Projects
as well as sanction of new projects... It is further stated that the amount
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is given in seven instalments. What is the amount that is allocated for this
year? That, you cannot say. What is your budgetary allocation for this
year? What will be the budgetary allocation for another five or seven years?
From where are you going to get the amount? From which Budget are you
going to give that amount?

SHRI B.P. SINGHAL: Sir, the Member should address the Chair.

St v AT TuNfa wEEE, § 1w § w5 fw wuiew 1 1999-2000,
2001-2002 ﬂé!zash@faz 1209 A9 Frornadi # whed g 2 137 vf off s fean &
3t gERt A W 1s7mm%|@azamﬁwmgm% o A 7
113,30 FITETI IS T

PROF. M. SANKARALINGAM: Sir, in the second part of the answer,
itis stated "Under the Watershedbevelopment programmes, no allocations
are made to the States". It is further stated, "While the first instalment is
released at the time of sanction each subsequent instalment is released
only after ensuring that the unutiised balance of the project is not more
than 50% of the previous instalment released". Now, they are releasing it
in seven instalments. Why can't they release 50% of the first instalment,
because then only the scheme can be implemented properly? Will the
Government consider this?

| s i R T S, g A A e € e g TR Te e e v
T B e ¥ gk o T Tt 3 o T ¥ (et fewa sm-wdee
% < ot ot e e e e 2, e o v 2 el ¥ | < v
=1 firz 2 Wit wue e e ¥ 19 fraw & 5w weeed WA e ¥

W TR T st At gwmafa R, 7w S B urife deend ¥, 3 ew
Y g WTHR T W& F) 2= F5 §1TH & 999 W F e e 76 fama s &
w4 A &1 wEE e ¥, 39 w9g W 32 ¥ wdicy, S0 9 we @d ¢ 95
Tfverer dran ¥ 1 g8 =1 gw ¥ T fom oot & ure fediin = &, 37 vt & s vt
TS I B ey, SifET 39 ate ) Sl 9 e ¥ 3| T ame ¥, § ot e
< & T wmee § 1 foma ey et # faen s oo 38+ f Sima w82 o
& ¥ = v Tl feran &7 3o aug 3ge ity s &2 98 7 I IR §

oft Wi AR WWIE T3T, TE WA Hao HUMeF & IR A
&} waTafa: 3779 T9e fem ST § wae wifewm
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DR. T. SUBBARAMI REDDY: Sir, many points have been raised by
the hon. Members. | would like to be very briet, because just five minutes
are left. Itis a fact that the Ministry of Rural Development has got schemes
worth thousand of crores of rupees. Every State wants these funds. | want
to draw the attention of the hon. Minister to the red-tapism which is going
on. Onthe one hand, the Central Govermment says that the State Govemment
is not giving the utilisation certificate, Panchayat elections have not taken
place and audit reports have not come. On the other, they say that sufficient
information has not been given to the Central Government by the State
Government authorities, so they are unable to release the funds. | want to
knaw from the Minister whether he is going to putin place a comprehensive
system in this regard. These funds are meant for development of rural
areas of the country. These funds are used for removal of poverty and
provide help to the poor people. The Ministry has got wonderful schemes
like the Watershed Development Scheme, the Road Development Scheme,
etc. But a lot of confusion there. By giving theoretical reply and saying 'As
the States have not given this information, | am unable to release the
tunds'. In this way, we are not going to solve these problems. | want to
know from the Minister whether he is going to have a systematic rule by
which so much money can be given to a particular State. He should ensure
whether the funds are released or not. if it is not released, then the reasons
should be found out. | also want to know whether you are going to set any
time-limit for these programmes or not. If the reply does not come from the
State Government, the money should not be given to some other States,
as you are giving now. | want to know from the Minister whether he is going
to put in place such a system from the beginning of the next financiat year.

it g HER; FES, T WA R A W DG g neft & v wrefroy
fagrra  nrarqul T ¥ Sae wEw Gl A f 18 T Enem A WA
F W Tl & g | ¥ I v Y agn | gem Ry i w
farar form < waan ¥ 1 ansft o oft Pram & Fo= Fradt & qafass 13 Wil drsrnstt a0
Hefera fahan s ¥ 1 3R 3R g gem s 36 W e s d fam w8

DR.T. SUBBARAMI REDDY: Sir, | want to know as to what they are
doing in this regard.

SHRI BALWANT SINGH RAMOOWALIA: Sir, | want to draw the
attention of the hon. Minister to a very serious issue which has arisen out
of this question. The question is about water conservation and wasteland
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development scheme in Karnataka. It is widely known that because of
free power supply to farmers, the water level has gone very, very down
and the land has become barren. | want to know whether the Ministry of
Rural Development has got any scheme to stop the water table from
going down. As power is free, the farmer sleeps overnight, putting the
motor on, and water goes on being pumped and pumped continuously for
hours together. As a result of this, Pubjab is becoming a barren land and
Haryana is becoming a barren land. Has the Ministry any scheme for
conservation of water? What are you doing to stop the water tcble from
going down? My suggestion is either you stop supplying free power to
farmers or have some other schemes for conservation of water.

st wian FIR: TEd, fafi= e s vor & § 9em weravE, IR
FHoriz of »fa =1 <t w@er & sae) I3 # fau o 39 A b fafirm demned
=1 39T T UHR Y A1 ¥ | A7 - W st b farn syer- sem o § 37
-0 Ared et ¥ 5 e femn s &1

MR. CHAIRMAN: Shrimati Kum Kum Rai.

it e 9 : YT W, 79 R AV § 71 S FE § I WA F O R
forq gumg e 3 & 7 €

MR. CHAIRMAN: Question Hour is over.

WRITTEN ANSWERS TO STARRED QUESTIONS
Selection of roads under PMGSY

*141. SHRI ANIL SHARMA: Will tr;e Minister of RURAL
DEVELOPMENT be pleased to reply to Unstarred Question 4482 givenin
the Rajya Sabha on 8th May, 2002 and state:

{a) the criterion for selection of roads under the Pradhan Mantri Gram
Sadak Yojana and whether all the 22 roads in Suftanpur district have been
selected according to that criterion;

(b} whether Government are aware that influential people of the district
succeed in inclusion of less important roads in the said scheme whereas
more important roads such as Gualibaha-Chamurakha-Jafarpur road with
canal route are still to be sanctioned by the district panchayat; and
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